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CENTRAL 	TRIBUNAL tDMIN16THATIVE
CALCUTTA BENC 

No.O.A.432/1996 	 Da e of order 	9.2.2004 

Present : Hon'ble Mr. N. Pru ty, Judicial ember 
Hon'ble Mr. N.D. D1yal, Administ ative Member 

ARCHANA DASGUP A 
vs. 

UNION OF INDIA & RS. 

For the applicant 	: Mr. K.N Roy, counsell 
For the respondents : Mr. M.KL Bandyopadhya1y, counsel 

OR D E R 

N. PrUsty, J.- M. 	 - 

The applicant who claiins to be the ife of late Sisir Ranjan 

Dasgupta, ex employee of t e Railway Adm nistrat.ion, has filed this 

application for the following eliefs:- 

"To direct the Respondents o sanction family pension 

in favour of the applicant b ing the first wife of the 

deceased emplo ee forthwith; 

And to pass su h further or ther order or orders as 

to this Tribun 1 may seem Ti and proper." 

Heard Mr. K.N. 	Roy, ld. counsel for the applicant and Mr. 

M.K. Bandyopadhyay , id. counsl for the reslpondents. 

Mr. Roy, ld. 	couns4l appearing o behalf of the applicant 

submits that the applicant was the first lega ly married wife of late 

S.R. 	Dasgupta and she has ot a certi icate from the competent 

authority to that effect. 	Late 	on by or er dated 18.2.1976 in 

matrimonial suit No.26/1973 in t e Court of Ad itional District Judge, 

1st Court, Hooghly)both the app'icant and her husband were judicially 

separated. Copy of the said ordr has been fi ed álongwith the O.A. 

as Annex-are 'B'. It is furtherubmitted by t e ld. counsel that the 

applicant is the legally marri1ed wife of t e êx employee. But the 

railway authorities have not consdered her cl im for grant of family 

pension and have rejected her c4im by order d ted 30.8.1995(Annexure 

Mr. Bandyopadbyay, ld. 	counsel for. he respondents submits 



that by letter dated 9.12.1993 the Railwa,r Administration intimated 

the applicant that even though civ 1 Authority's certifjate regarding 

family members of th ex empl

Je 

eé was ask d for by letter dated 

30.11.1993 , the same hs no.t yet 	ei received nd hnce you have no 

ground at this stage unless yr identity s clearly and legally 

established. As such the Railway miistratioii could not consider 

her claim for family pnsion as t 	ex emjloyee had two wives and the 

applicant could not prouce any dociment to prov that she is the 

first wife of the deceased. 	Te applicant was also accordingly 

intimated by letter dated 17.5.1994(Annexure 'F') 	Finally the claim 

of, the applicant for grant of family pensioi was rejected by the 

Office Order dated 308.1995(Anne ure 'G') w erein it has been 

categorically mentione4 by the aiway Admi istration that the 

applicant made no efforft for est blishing her claim during the 

lifetime of her husband. 	However, Mr. 	Bandyo adhyay id. counsel 

submits that the applican has only ild the docu ents alongwith this 

O.A. relating to her mark'iage(Annex re "A") and the order of the 

competent court regardjngjudjc 	se aration(Anne ure "B"),which were 

never, filed by her earlier even th u 	she was, 	ed by the Railway 

Administration to file the document p ort of her lain specifically 

much earlier. 

5. At this stage Id. 	coinsel Mr.1oy submit 	that Since the 

,pplicant has now filed all the above doduments i.e 	Annexure 'A' and 

'B alongwith the .•O.A. 	the O.A. 	an be dispos d of directing the 

official respondents to reconsider the clim of the applicant hsing 

on the above documents lissued by the civil althorities as were 

required by the Railway autorities ea lir1 by giv ng a chace of 

personal hearing to the applicant. . 



Mr. 	Bandyopadhyay 	ld. 	conse1 for thE officia' respondents 

submits, that in case ti4 applicant ubnits all t e required documents H 

in original at the time of person 1 hearing in this matter, 'then the 

case of the applicant can be reconsde-ed'in acc rdance with law, 

. Considering the 
abHe 

 submissio s nade by the id. 	counsel for ' 

both the parties, we direct the ofhcial resp ndents to treat, this 

O.A. as representation of the appl catht' and reco sider the claim of 

the applicant for famity pension,bygiving her a chanceof personal 

hearing and dispose of the same by assing a reas ned!. speaking order 

as per rules1within a beriod of 3 morths from t e date of'receipt of 

this order. The appiicaht is direc ed to 'furnish all the dociments in 

'original in support of hr claim as ould be. requ red by the competent 

authorities, at the timeof personalhearing. 	' 

The O.A. is ccording1y diposed of with the above 

observation/direction. 	'here'shall e ho order as to costs.  

MEMBER(A) 	MEMBER(J) 
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